
Irma“) #0 3% mac—33004099

mm:
@116 @azetagug of findia

EXTRAORDINARY

“1‘1 11—“ m—m (i)
PART II—Sectinll Huh-seem!!! (i)

Wharf 1} Wm
. PUBIJSHED BYAmnom

17'. 639]
'- fiffim‘r, dam, W18, zen/mar 27, 1934

No. 639] NEW DELHI, TUESDAY, DECEMBER 18, 2012/AGRABAYANA 27, 1934

ash 113m

(wmmm)

mm

Him, 1712111310012

mmfi. flown—aimmfimfimmmmm afafim, 2001 (2001 mssmfimwafi

m—umu)fifl<7>mmmmmm§qfimmafitmafmfimnms $1me

fimfififiafaafiwma’ttaqfqz—

1.mmafitm.—(1)fififimmmmmafizwmm(wm) fawn,

2012‘?!

(mafia‘fmfimafimfimsfit

2.Wmfitwmmfiqfi,2m3$fiw36$mfiqfafiaafimamwfiamm,
swim»

"36.31—msafiw—amu)fiuz(z.)$mmfimfififimfitfiafimmmafi
fifi—(l)waflfiwfiaflammfifiwfifimwfiwfizwmwmmmm
BREE :—

‘

(Wfi'efififfiwfimfifiammmwfiafimwfimmmmm
Wfifififi;m

'

(a)mmfimafim¢mfiwsfizfiafififiafimuflm§mafimmw
mmmmmw

(my; Hts/2012412131. V]

ET. mammfl‘gaaafia

Farm :—fifimmz§m,mnxq‘asxq-azummmfi. 738(a)a1fia12m,2003§mmm

'méafitmmmfi 843(31) 111111530 mm, 20043113011 731(3) m 14 3111:1312, 200017135111

319(31)ar&a1111§,2009,mmfi. 783(amfra27 awjoommmfi 9o1(a)mfial7fiw,zoo9
afirmmfi. 949(3) 3168 3 m, 2010 mm fem"! 23: 1

4668 61/2012 (1)



2 THE GAZETTE or INDIA; EXTRAORDINARY [Pmn—shc. 36)]
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(Department of Agricuhre and Corporation)

NOTIFICATION

NewDelhi, the 17thDeeernber, 2012

GS.R. 900(E).——-Inexercise ofthe powersoonferredbyclause (vii) ofsub-sectionZ ofsection 96 ofthe Promotion
‘

ofPlant Wirieties andFarmers’ RightsAet, 2001 (53 of 2001) the Central Government hereby makes the following Rules
furthertoamendthe Protectionofle Varieties and Farmers’ Rights Rules, 2003 namely:—

1. Short title and commencement—(1) These Rules may be called Protection ofPlant Varieties and Farmers’ Rights

(SecondAmendment) Rules, 2612

(2) They shall come into force on tlte date oftheir publicationin the Ofiicial Gazette

2. In the Protection ofPlant Varieties and Farmers Rights Rules, 2003, after rule 36, the following rule shall be inserted

namely :—

“36A Manner for arranging production and sale ofmds of registered variety under clause (e) ofsub-section 2 of

section 8—0) The bmder ofa registered variety or any person entitledto produce, market and sell the seeds ofa registered

variety under this Act shall :—

(a) provide the seeds orpropagating material ofthe registeredvariety to thefamiers in atimely manner, so as to satisfy
their reasonable requirements; or

(b) arrange for production, marketing and sale of seeds or propagating material of such registered variety to the

farmers at a reasonable market price”

Dr. ATANU PURKAYASTHA, Jt, Seey.

Note :—Theprincipal rules werepnblished intheGazetteofIndia, Part II, Section 3, Sub-section(i)byGS.R 738(E), dated

the 12th September, 2003 and subsequently amended by GS.R. 843(E), dated the 30th December, 2004,
GS.R. 731(8), dated the 14th October, 2008, GSR. 319(E), dated the llth May, 2009, GS.R. 783(E), dated the

27th anber, 2009, GS.R. 901(E), damdthe 17thDeoernber, 2009 and GS.R. 949(E), datedthe 3rdDeoember, 2010.
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